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The following ,%ﬁ‘f? of the Gujarat Legislature, having ”%sem assented to
by the i}g}wm{;r on the 186k %ég}temﬁﬁ* zﬁa}{} i ﬁﬁreb} g:m%:thgi for seneval
information, -

M. G MONANI,
Seer %ic&*if to the Government of CGuiarat,
Legal Department,
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A ssembly and other ;}3 ters hereinafter appearing : It
Eleventh Year of Republic of India as f{}ﬁ{}ws e

may be called the Oujarat Legisl ative Agsembly
eputy Speaker ) Salaries and éﬂmmme& Avt, 1960,

(2 16 sk

Definitions, 2, In this Act, wnless t?iﬁre ia anvthing  repugnant in *the subject o
context— : 4 | ‘

all come into force on the 1st day of May 1960,

(@) * Assembly” means the Gujarat Legislative .ésgam‘éﬁy i

(b  maintenance’’ in velation to s residence includes the payment
: toxes dus o {}{}Yi‘:?ﬁ} ‘“*ié‘?ﬁi‘ or any local authority and the

4

¥

‘%ff {;@&@‘% ers  and  other buildingd

T grders yé&p&éstﬁ'e}y mails
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Muner

There shall be paid to the Speaker a saa.i@,?y of Bs. 1,100 per month.

¥ & Vih &
{1} 'The Sges“ekr shall be entitled, without payment of rent, to the
¢ is in Ahmedabad th roughout his term of office

16 a house allowsnes st the rate of Rs. 250 per month.

oo ghall fall on the Speaker personally in vespect of the
sy vesidence provided under this section.

Convevance
fop Sma Br,

te Government ma;,; from time to time for t}ﬁa use of
 Speaker ¢ aud provide a ‘motor car and other suitable conve-
1o, npon such conditions as regards their maintensnce and repairs as may
be determined by rules or orders, :

50 per @ﬂﬁ's.

ﬁii be entitled to travelling and daily allowances while
ness ab suoh rates and upon such conditions as may be
i i ;"Ef?ﬂ‘% : ; G S

et

o rules or orders the Speaker and the members of the family
~ e residing with and dependant on him, shall be entitled,
bzzarfm 4:{‘; aooonm ﬁaéa*%mn in hospitals maintained by the State
,ﬂzsm and to medical attendance angd treatment,

B ;;35{3?452&3?’5 —Bov the purposes 5f this seotion, the eg;gremen ‘a member
of the family ” means the husband, Wﬁe, son; a&a&gaﬁ%‘ father, meﬁk}er
brother or sister. -

cer U mean ?ffg}}ei}ti?‘%}y the Sg;eaker :

iod of ﬁf@een é%s }W}ﬁﬁéi}&i}%‘h’ thereafier, or in Hen of such

also be paid to the Sggaker & couveyance sllowance -
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_or undertake for remuneration any emy im&%ﬁi‘: other %:sz%ﬂ is duties gs
Speaker.
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9. %atmﬁ;zs%&némg &"z}rtéﬁzw contained in any law f@’ﬁ iim time being
in force determining the salaries and allowas ces of i:% e members of the
Assembly, the ;‘:sgzea%ief shall not be entitled to receiv © any s ».aﬁﬂ?v or allow-
ances under wah law, although such Speaker is 2 member of the Assembly

A

10. There shall be §&zc§ to the “@%g;zz by bgﬁeﬁ@? 4 ﬁ&i&?}f of Be, 300 per
month. V

1L N{othzw in this Aet shall be %ﬁ?&&}}ié to debar the Deputy Speaker
from being entitled to recoive 1y aioweances as a member of the
ﬁshm‘iﬂ? under any law for the time being in foree do
and allowances of the g}@ﬁ;’i}fﬁﬁ of the As: ssembly,

%"

Hning the salaries

5?&&{&*
0 pract,
Buy pode
den oo
ougane in
any %ra{ies

Spésgkw 5
entilen

salaey :zm{a
sllowenies
4% Thenihee

of the Stal

i@g&i&t&m

a‘éis,i*sry csf'
?ﬁﬁﬁty
i:ags&&kers
Seoniy
HBreaker no
debrread
from

Toteiving

salary and

, sllowarces

12, 33111}38
antitled 1o
b such vaie
arders.

”b

13, (1) 'The State Government ey make v
outb the purposes of this Act.

(2) Any rils or order made
retrospective to suv date ;zﬁ:}?;é cariier

(3) Bules or orders made ﬁﬁi&}? this  secti ion %;a}i Lave gﬁfﬂ
enacted dn this Aet

ba&am{*g o
sionsg of sefﬁii{,w l and 25 of tho ;
apply to suel v *g}e al as if that Ordinance

o5 é@% I%%é Sﬁ&é
weTe o %}:aﬁmﬁm :

as i

semenbor
of &sﬁ%mbig

° 5&%@%&&@%

to Derupe
Boeaker oy
other cnses

. Puwer Qf

Seate
fi}evermaﬁ%
o 3&3&%{&3

oo z*mew &n(i




Exfra Ne. 12

~

The @uiaraf Government Gazette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. V] WEDNESDAY, APRIL 16, 19¢4/CHAITRA 26, 1886

Sepurate pagiog B given to this Part In order that it pay be
Nied s n separste rompilation

PART IV

Acts of the Gujaraf Legislatore and Ordinances promauligated and
Regulations made by the Governor.

The following Act of the Gujarat Tegislature, having been assented to by the
Ciwvorior on the 13th April 1964 s hereby published for general information.

AKBAR 8. SARELA,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 12 OF 1564
{First published, after having received the assent of the Governor in the
“Gujarat Government Gazetle” on the 156th April 1964.)

Act to amend the Gujarat Legislative Assembly (Spe aker and Deputy

An
Speaker) Salaries and Allowanccs Act, 1960,

It is hereby enacted in the Fifteenth Year of the Republic of lndia as follows: —
L. This Act may be called the Gujarat Legislative Assembly (Speaker and ghoet &
Deputy Speaker) Salaries and Allowances (Amendment) Act, 1964, '

aker and Deputy Speaker) Salaries Tnsertic.

2. In the Gujarat Legislative Assembly (Spe
now Bb

s
ﬂlﬂ,,ff and Allowances Act, 1960, after section 7. the following shall be inserted, 7a'in
o 1K of

pamely :---.
«7A. There shall be placed at the disposal of the Speaker a sum otfma:i
Rs. 3,000 per year as sumpluary allowance.”. Speak

: 82 )
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T [re

Rules and Orders (sther thon theve publisked in Parts L 1A amd I-L)
made by the Governmeat of Guwjarat wador the Cujarnt Acts.

PART IV

Acts of the Gujarat Fegislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been wssenicd (o by (he
Governor on the 24th April. 1972 is hereby published for general information,

N. C. BUCH,
Depuly Secretary to the Government of Gujarat,
Legal Department,
GUJARAT ACT NO. 4 OF 1972,

(First  published after having reccived the assent of the Governor in  the
“Gujarat Govermment Gazette” on the 1st May 1972),

An Act to amend the Gujarat Iegislative Assembly (Speaker und Deputy Speaker)
Salaries and Afllowances Act. [960.

It is hereby enacted in the Twenty-thitrd Year of the Republic of India as

follows : —
1. (I) This Act may be called the Gujarat Legislative Assembly ( Speaker Short  titte
and Deputy Speaker) Salaries and Allowances (Amendment) Act, 1972, :‘fmmm_

1y
(2) Tt shall come into force on such date as the State Government may, by e

notification in the Official Gazette, appoint.

2. In section 4 of the Gujarat Legislative Assembly (Speaker and Deputy smendmant
Guj, 8 Speaker ) Salaries and Allowances Act, 1960 ( hereinafter referred to as “the of seotion 4
of  principal Act”) in sub-section (f), for the words “in Ahmedabad” the words ?QGS“" 3 of
1980 win Gandhinagar” shall be substituted.
S .. e B S,
1v-Yxira—T7 (Lino}
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Amendment 3, In section 3 of the principal Act—

of seolion

of Guj. 3 of

1960. () after sub-section (/) the following sub-section shall be inserted, namely : —

“(1A) Where, under sub-section (I), the State Government has provided
for the use of the Speaker a motor car or other conveyance, it shall also
provide to him, free of charge, the services: of a driver for such car or
conveyance.”’;

(2) in sub-section (2), for the figures “250” the figures “150 shall be
substituted.

gfm:;gi?ﬁ‘a 4. Tn section 13 of the principal Act, after sub-section (3), the following sub-
of Guj. 3 sections shall be added, namely:—

of 1080,

“(4) All rules and orders made under this section shall be laid for not less
than thirty days before the State Legislature as soon as possible after they
are made and shall be subject to rescission by the State Legislature or such
modifications as the State Legislature may make during the session in which
they are so laid, or the session immediately following.

(5) Any rescission or modification so made by the State Legislature shall
be published in the Official Gazette and shall thereupon take effect.”.

mnmmmwm,mm



Eatra No, 18 REGISTERED NO. G/GNR/2

tbe Gujarat @obernmmt_ G_a;ette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

-

| Vol XXIII) THURSDAY, APRIL 1, 1982/CAITRA 11, 1904

o

Beparsie paging b givemn (o this Part in erder that i mny
e Rlod a5 & soparaie compliniion.

PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the st April, 1982 is hereby published for general information,

I. P, VASAVADA,
Joint Secrctary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 18 OF 1982

(First published after having reccived the assent of the Governor in the
“Gujarat Government Gazetle” on the 1st April, 1982).

An Act further to amend the laws relating to salarics and allowances of Speaker
of Gujarat Legislative Assenmibly and Ministers.

It is hereby enacted in the Thirty-third Year of the Republic of India as
follows —

1. (I) This Act may be called the Gujarat Salaries and Allowances of Spea«  gport title -
ker of Gujarat Legislative Assembly and Ministers Laws (Amendment) Act, 1982, oy L itle

mencement,

(2) 1t shall coms into fores on such date as the State Government may, by
notification in the Official Gazette, appoint.

1%-4
IV-Extra-18-1



18-2 GUJTARAT GOVERNMENT GAZETTE, IBX., 1-4-82 [PART 1V

Tﬂscrliﬁnt_Of 2. In the Gujarat Legislative Assembly (Speaker and Deputy Speaker) Sala-
e ep " mes and Allowances Act, 1960 (hereinafter in section 3 referred to as “the
in Quj, I principal Act”) after section 6, the following sections shall he inserted, namely:—
0f 1960.

reavelling “6A. Subject to any rules or orders made in this behalf by the State
allowance on  (Government,—
assumption
g{}:jﬂfa by (z) the Speaker shall he entitled to travelling allowanee for himself
and on and the members of his family and for the transport of his and his family’s
cansing to effects in respect of the journey to Gandhinagar from his usual place of
be Speaker residence outside (andhinagar for assumine office ;

fiea e ’

() the Speaker and members of his family shall be entitled to trave-
lling ollowance for himself or themselves and for the transport of eflects
of the Speaker or, as the case may be, his family in respect of the journey
from (andhinagar to his usual place of resudence outside Candlinagar
on the Speaker ceasing to hold his office.

Ea,pfmmaon —Tor the purposes of this section the expression “a member of
the famlly shall have the same meaning as assigned to it in section 7 and
the word “family” shall be construed ﬂccordmgl)

Telophone 6B. () The Speaker shall duving the term of his office be entitled to have
facilitics to a telephone installe:d at Government cost at the place of residence nt Gandhi-
Bpeaker. nagar.

(2) No charge shall fall on the Speaker personally in respect of installation
of, luitial d(,poa t for, rental charges for maintenance of, and calls mede from,
the telephone ing salled nader subhsection nr

Antond- 3. In the principal Ack, in section TA, for the figures 3,000 the figures
ment of 10,000 shall be substituted,

geotion 74 of

Qui. 1L of

1980,

Insortion 4, Tn the Gujarat Ministers’ Salavies and Allowances Ach, 1980 {(hiereinafier
;’efo{‘if;‘rfﬂ in section 5 referred to az “the principal Aet”), after section 9, the following
0% art 83 sections shall by ingerted, namely :(—

VIot lov0.

“0A. Suabject to any rules or orders made in this behalf by the State
Government,—

Peaselling (@) a Minister and a Deputy Minister shall be entitled to travelling
sllowanees allowance for himself and the members of hig family and for the transport
vTNr of hizs and his family’s effects in respect of the journey to Gandhinagar
Siioe Sy fromm his usual place of residence outside Gandhinagar for assuming
Minigter. 8 office :

ond an

lca';aafﬂg to {6) a Minister or Deputy Minister and members of his family shall be

_entitled to travelling allowance for himself or themselves and for the
transport of effects of the Minister, Deputy Minister or, as the case may be,
his family in respect of the journey from Gandhinagar to his ususal place
of residence outside Gfandhinagar on the Minister or tho Deputy Minister
consing to hold his office,

Ministers.

Guj.
VI of
1060,



PART IV] GQUTARAT GOVERNMENT GAZETTE, EX., 1-4-82 18-3

Erplanation.—For the purposes of this section the expression “‘a member
of the family” shall have the same meaning as assigned to it in section 10
and the “family” shall be construed accordingly.

9B. (1) Every Minister and Deputy Minister shall during the term of
hig office be entitled to have a telophone installed at Government cosé at the
place of residence ab Gandhinagar,

(2) No charge shall fall on the Minister and the Deputy Minister personally
{n'respect; of installation of, initial deposit for, rental charges for maintenance
of, and calls made from, the telophone installed under sub-section (1).".

5, In the principal Act, in section 11, for the figures 10,000 ths figuires
+95.000” shall be substituted.

PRINUED AT THE GOVERNMENT CENTRAL PRESS, OANDHINAGAR.

Telephone
facilitiea
to Mini-
sbers,

Anends
ment of
seotion 11
of Guj. VI
of 1060,



'Extre No. 14 | REGISTERED NO. G/GNR/2

e Gujarat Gobernment Gazette
EXTRAORDINARY

" PUBLISHED BY AUTHORITY

e ke R T R AT IR R FE S R I Sas eyl TR LR VT S

Vol, XXIX] THURSDAY, AUGUST 4, 1988/SRAVANA 13, 1910

LERE. SRy PP

Separate pagingiigiven tothis Partmorder thatrtmayhe ﬁled as a
separate Compxlahon

PART IV

Acts of the Gujarat Legisiature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 4th August, 1988 is hereby published for general information.

J. N, BHATT,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 12 OF 1988

(First published, after having received the assent of the Governor in the
“Gu;amt Govemmenr Gazetre” on the 4th August 1988.) :

An Act further to amend the laws relating to salanes and allowances of Speaker
- of Gujarat Legislative Assembly and Ministers.

It is hereby enacted in the Thirty-ninth Year of the Repubhc of Indla as
follOws —

1. (I) This Act may bo called the Gujarat Salaries and Allowances of Short title

Speeker of Gujarat Legislative Assombly and Ministers Laws (Amendment) Act, 824 comm-
- 1988. '

C 14-1
IV-Extra-14-1 '
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(2 It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint. -

-

| émsa;‘:a?:n'?a 2. In the Gujarat Legislative Assembly (Speaker and Debuty Speaker)g-
‘of Guj. I Salaries and Allowances Act, 1960, in section 7A, for the figures “10,000”, the g9,

~of 1960 figures “30,000” shall be substituted

:‘fms::‘gﬁ“;‘i 3. In the Gujarat Ministers’ Salaries and Allowances Act, 1960, in section 11, G"J .
.oquj. VIof for the figures “25,000”, the ﬁgures “75,000” shall be substitited. ' mﬁo_
' 1960,

GOVERNMENT CENTRAL PRESS, GANDHINAGAR,
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PART IV

Aets of the Gujarat Legislatore and Ordinances promulgated and
Regulalions made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 4th April 1987 is hereby published for general information.

"J. P. VASAVADA,
Secrotary to the Government of @ujarat,
Legal BPepartment

GUJARAT ACT NO. 19 OF 1987

'(First. published, after having received the assent of the Governer i the
Gujarat Geovernment Gazetfe on the 6th April, 1987)

AN ACT

. further to amend the Gu]arat Legislative Assembly (Speaker and Deput3r bpec\ker)
- Salaries. and Allowances -Act, 1968,

s

It is' hereby  enacted in the Thirty-cighth Year of the Repubhc of lndla a5 ghort

foﬂows — ) title
1. This Act may be called the Gujarat Legislative Assembly (Speaker and
Deputy Speaker) Salaries and Allowances (Amendment) Act, 1987,
. Gil_'- 2, TIn the Guijarat Legislaﬁve "Assembly (Speaker and Debutf :Speaker) Salaries
of and Altowances Act, 1960 (hereinafter referred to as “the principal Act™), in

1980, gection 10, for the figures “300”, the figures “600” shall be and shall bz deemed :}oﬁm..li'])]
to have been substituted with effect on and from the 1st September, 1986. of?l;ao. .

) L 4—1
Ex-18-1

Amendment
of



PART 1V] GUJARAT GOVERNMENT GAZEITE, EX., 64- 1987 19-2

| Amend. 3. In the prmcnpai Act, in section 11, for the words “Nothmg in this Act”
:elctic;_n the words, brackets, figures and letter “Save as otherwise provided in the proviso
o

Guj. ITT fo sub-section (2) of section 12A, nothing in this Act” shall- be substituted.
of 1960. . -

4

m‘m 4. In the principal Act, after section 12, the following s.ecﬁon shall be
pootlon  inseried, namely:—

12 in

gtml'o_so.'

Teloghons “12A (/) The Deputy Speaker shall, during the term of his office be entitled
to'Dépe,';,,y_ to have a telephone installed at Government cost at the place where he
Speaber. - ordinarily resides or at any other place in the State of Gu;arat whlch is also

used by him as his residence,

(2) No charge shall fall on the Deputy Speaker personally in respect_ of
installation of, initial deposit for, rental charges for maintenance of, and official
calls made from, the telephone installed under sub-section (/) : '

Provided that where telephone facilities are provided to the Deputy Speaker Gvj. IL”
under sub-section (), he shall not be entitled to the telephone facilities as a ?geo,
Member of the Assembly under section 6A of the Gujarat Legislative
Assembly Members® (Salaries and Allowances) Act, 1960.”. '

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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